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whether it is on account of any seri-
ous illness, and whether he is getting 
proper treatment. 

Sbrl Vasudevan Nair (Ambala-
puzha): I think a little clarification 
is necessary. Even when he is on 
parole I think he has a right to leave 
of absence from this House on the 
basis that he is under detention thou.h 
due to hi. mother's illness he is on 
paroie. Actually, the reason for liv-
ing him leave of absence all theae days 
was that he was under detention. 
There is difficulty bacause even if he 
is on parole he cannot attend tbls 
House. 

Mr. Speaker: The difficulty of the 
Committee i. that Mr. Nambiar must 
have applied on that ground and 
therefore they have recommended 
that. I agree with him that he must 
·have put in that ground in the appli-
cation. 

Sbri H.vI Visbaa Ka_tb: Can he 
attend the House while on parole? 

Mr. Speaker: I cannot give that 
information. 

Shrl ....... (Cblttoor): Th.t is a 
point which ought to be considered by 
you. When a Member has been kept 
under detention and government 
thought it fit to release him on parole, 
he oUlht to be allowl!d to come to the 
House during that period. it he chooles 
and if he finds time to go over here. 

:IIr. Speaker: That parole i. for • 
particular purpose, not for all other 
purpose.. How can he do tbat? 

Now, may I take it that the Ml!m-
ben agree to the report? 

Se..eral bOn. Memben: Yes. 

Mr. Speaker: The han. Members 
",,,neemed will be informed 8cet)rd-
ingly. 
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COMMITTEE ON PRIVATE KEM-
BERS' BILLS AND RESOLU-
TIONS 

SJ:vI:NTY-FOUaTH REpCaT 

Sbrl Krisbaamoortb,. Rae (Shl-
moga): I beg to present the Seventy-
fourth Report of the Committee on 
Private Members' Bills and Resolu-
tions. 
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ALL-INDIA SERVICES (AMEND-
MENT) BILL" 

TIle Mia ...... of Stale In the ........ 
t.,. ., B_ Ualn .ad IIInJIIter ., 
Del • ...,. .......... the Min"".,. 01 
o.Ie.e (8brl 1Ia&II1): I bel to move 
for leave In introduce a Bill further 
to amend the All-Indl. Se ... ·lce. A_t, 
1951. 
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